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No. 25-—HLA of 2010/57 —Punjab Scheduled Roads and Controlled Areas
Restriction of Unregulated Development (Haryana Second Amendment) Bill, 2010,
is hereby published for general information under proviso to Rule 128 of the
Rules of Procedure and Conduct of Business in the Haryana Legislative
Assembly :—

Bill No. 25—HLA of 2010

THE PUNJAB SCHEDULED ROADS AND CONTROLLED AREAS
RESTRICTION OF UNREGULATED DEVELOPMENT
(HARYANA SECOND AMENDMENT)

BILL, 2010

A
Bio

further to amend the Punjab Scheduled Roads and Controlled Areas
Restriction of Unregulated Development Act, 1963, in its aplication
to the State of Haryana.

Be it enacted by the Legislature of the State of Haryana in the Sixty-first
Year of the Republic of India as follows —-

1. This Act may be called the Punjab Scheduled Roads and Controlled Short tidle.
Areas Restriction of Unregulated Development (Haryana Second Amendment)
Act, 2010.

Price : Rs. 5.00 (6795)
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Amendment of 2, In sub-section i}) of section § of the Punjab Scheduled Roads and

section 5 of —  Controlled Areas Restriction of Unregulated Development Act. 1963, for the
Punjab Act 41 of " “ " » :
1963 words “three months”, the words “one year” shall be substituted.

-
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STATEMENT OF OBJECTS AND REASONS

l. The sub section (1) of section 5 of Punjab Scheduled Roads and
Coutralled Areas Restrictions of Unregulated Development Act. 1963, provides
three months from the declaration of controlled area under section 1 of section
4 for publication of Development Plan. The provision of three months in this
section is not adequate for preparation of Development Plan. After declaration
of controlled area under section 4 of the Act ibid the preparation of field book
is a lengthy exercise. For this exercise, a minimum period of one year is
required. It was decided that the Development Plans must be finalized and
published within one year of the declaration of the controlled area. Therefore,
the amendment in sub section {1} of secion 5 is proposed.

Hence, this Bill.

BHUPINDER SINGH HOODA,
Chief Minister, Haryana.

Chandigarh : SUMIT KUMAR,
The 4th September, 2010. Secretary.
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